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feer 1 gar @rftrean W feizor qen siftriy qf si=) (@enem) s, 2019
feer qft gar @ftean drm faiRer gen ey qff aciq) sifeform, 1961
(fe arferfram 12, 1962) &1 AN &1 & fog aferfo |
RT TURTSY & R 99 # f8R og faue dsd g1 MfalRad w9 # g srfafafia gn—
1. dftra M, faaR @ R (1) a8 fdfw faer vf gur (feas S feior
ToIT STy fH arot) (Wemer) ST, 2019 HET O HaH |
(2) zH@ foaR ARt fagR =g # B8R
(3) ¥ qv= Ugd BRI |
2. Ifrfm, 1961 @ gRI—16 H FIEA —(1) I JfRAFTTH B gRI—16 B U gIR—(3)
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ATHE-348 & We (3) & e sFq sIfufem &1 RS oW § wied W wWem SRrm
fSeR—sauTe @ RY |,
frd=s |AR,
WaR 3 faeiy wfaq)
[Bihar Act 6,2019]
The Bihar Land Reforms (Fixation of Ceiling Area and Acquisition of Surplus Land)
(Amendment) Act, 2019
AN
ACT

To amend The Bihar Land Reforms (Fixation of Ceiling Area and Acquisition of Surplus
Land) Act, 1961 (Bihar Act 12 of 1962)

Be it enacted by the Legislature of the State of Bihar in the Seventieth year of the Republic
of India as follows:-
1. Short title, Extent and Commencement.-(1) This Act may be called The Bihar Land
Reforms (Fixation of Ceiling Area and Acquisition of Surplus Land) (Amendment) Act, 2019.
(2) It shall extend to the whole of the State of Bihar.
(3) It shall come into force immediately.
2. Amendment in Section-16 of the Act, 1961.-(1) Sub section (3) of Section-16 of the
said Act is hereby repealed.
(2) In the Section-16 of the said Act, the following new sub section-(4) shall be added:-
"(4)(i) After the repeal of sub section-(3) of Section-16 of this Act, all cases or
proceedings pending before the State Government, the Board of Revenue,
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the Bihar Land Tribunal, the Divisional Commissioner, the Collector, the
Additional Collector, the Deputy Collector Land Reforms or in any other
Court, shall be deemed to be abated.

(i1) Pursuant to the repeal of sub section-(3) of Section-16 of this Act, any
purchase money together with a sum equal to 10% thereof, already legally
deposited shall be refunded, without any interest, to the depositor."

By Order of the Governor of Bihar,
Jitendra Kumar,
Special Secretary to the Government.
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